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ORDER 

IA. No. 161 of 2013 

 
(Appl. for condonation of delay) 

 
 This is an Application to condone the delay of 200 days in filing the 

Appeal as against the Order dated 17.08.2012.   

 
 This Application is stoutly opposed by the learned counsel for the 

Respondent. 

 
 We have heard the learned counsel for the Appellant as well as the 

learned counsel for the Commission also. 

 It is noticed that after the main Order that was passed on 

17.08.2012, the Applicant/Appellant chose to file the Review on 

26.09.2012 before the State Commission.  But it is pointed out that the 
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Review Application had been disposed of only on 08.04.2013.  

Thereafter, they filed the Appeal on 30.04.2013 before this Tribunal and 

that was how the delay was caused. 

 
 Though there is a serious objection on the part of the Respondent 

No.2, we are inclined to condone the delay on the reason that the delay 

was caused mainly due to the pendency of the Review Petition before the 

State Commission. Accordingly, the delay of 200 days is condoned. 

 
 Before parting with this case, we are inclined to give a direction to 

the State Commission to frame appropriate Regulations mentioning the 

period within which the Review Petitions have to be disposed of, so that 

the party may file an Appeal before this Tribunal without any delay.  

Accordingly directed. After framing such Regulations, the State 

Commission will  intimate the same to this Tribunal. 

 
 With the above observations, the Application is allowed. 

 
 The Registry is directed to number the Appeal and post the matter 

for Admission on 14.08.2013.  

  
 
 
   (Rakesh Nath)        (Justice M. Karpaga Vinayagam) 
Technical Member      Chairperson 
 
ts/vt 


